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(b) i f  so, w h ic h  are the p laces b e in g  
considered  in  this r e g a r d ; an d

(c) the ex te n t to w h ich  m arc  co rp o ratio n s 
w ould  h elp  in m ee tin g  the req u irem en ts o f  
farm ers for seeds in d iffe re n t parts o f  the 
co u n try  ?

T H E  M I N I S T E R  O F  A G R I C U L T U R E  
A N D  I R R I G A T I O N  ( S H R I  S U R J I T  
S IN G H  B A R N A L A )  : (a) a n d  (b ).
Yes S ir. T h e  S ta te  G o v ern m en ts  in 
c m su ltaton  w ith  the G o v e rn m e n t o f 
In d ia  a re  p ro c e e d in g  w ith  the esta­
blishm ent o f  S ta te  Seeds C o rp o ra tio n s 
in B ih a r, K a r n a ta k a , O rissa , R a ja s th a n  
and U tta r  P rad esh .

(c) It is hop^d th a t these c o r p jr a t io n s  
and ex istin g  p ro d u cers w o u ld  increase the 
a v a ila b ility  o f  certified  seeds o f  cerea l crops 
a b o u t five-fo ld  o v er the 1 9 7 3 - 7 4  level o f  
‘60,000 tonnes b y  1981-82.

C a n a l W ork o f U p p er K ris h n a  P ro ­
je c t  W ork

5 *32. S H R I  R A J S H E K H A R  K O L U R :  
W ill  the M in ister  o f  A G R I C U L T U R E  
A N D  I R R I G A T I O N  be p leased  to  sta te :

(a) w h e th e r  the G o v e rn m e n t o f  In d ia  
are  co n sid e rin g  to start sim u lta n eo u sly  
th e R ig h t  B an k C a n a l W o rk  o f  U p p e r  
K rish n a  P ro je c t W o rk , and

(b) i f  so, d eta ils th e re o f?

T H E  M I N I S T E R  O F  A G R I C U L ­
T U R E  A N D  I R R I G A T I O N  (S H R I 
S U R J I T  S I N G H  B A R N A L A )  : (a)
T h e re  is n o  such p ro p o sa l u n der 
con sid eration  o f  the G o v e rn m e n t o f  In d ia . 
T h e  rev ise d  rep o rt for U p p e r  K r ish n a  P ro ­
je c t S tages I rece ive d  from  the K a r n a ta k a  
G o v e rn m e n t does n o t p ro v id e  for R ig h t  
B ank C a n a l.

(b) D oes n ot arise.

C o n stru ctio n  o f Shoppin g C e n tre  at  
N arain a V ih a r, N ew  D e lh i b y  D. D. A.

^403. S H R I  M A H  I L A L :  W ill  the
M I N I S T E R  O F  W O R K S  A N D  H O U S ­
IN G  A N D  S U P P L Y  A N D  R E H A B I L I ­

T A T I O N  be pleased  to sta te :

(a) w h e t h e r  it is a fa ct th a t a site o f  2- 3 
acres is ea rm a rk e d  b y  D D A  in A  B lo ck  
o f N a ra in a  V ih a r , N e w  D elh i for the c o n ­
struction o f  a lo c a l sh o p p in g  cen tre  to cater 
to the m a rk etin g  fa cilities  o f  the residents 
o f A  &  B B locks o f  N a ra in a  V ih a r ;

(b) w h eth er it is also a T a c t  th a t th e 
a llo ttees o f  D o u b le  S to re y  flats a llo tted  in  
*9^9 in  N a r a in a  V ih a r  h a v e  been , sin ce 
then d em a n d in g  the co n stru ction  o f  the 
m a rk et referred  to a b o v e  th ro u g h  th e ir  
A g e n c y  (registered  by D D A ) ;  and

(c) if  so, w h a t actio n  has been taken  
th ereon  an d  h ow  lo n g  it w ill take to con s­
tru ct the lo c a l sh o p p in g  cen tre ?

T H E  M I N I S T E R  O F  W O R K S  A N D  
H O U S I N G  A N D  S U P P L Y  A N D  R E H A ­
B I L I T A T I O N  (S H R I  S I K A N D A R  
B A K H T ) :

(a) and (b). Y e s, S ir.

(c) T h e  D .D .A . has rep o rted  th at th e 
D e lh i A dm inistration, has been requested  
to fin an alise  th p roceedin gs for a cq u irin g  
the lan d  on p rio rity  basis. A s con stru ction  
o f  the sh o p p in g  cen tre  w ou ld  start a fter the 
fin a lisation  o f  acq u istion  p ro ceed in gs, it is 
n ot possible to in d ic a te  a n y  precise tim e for 
the con stru ction  at this stage.

D ifferen ce betw een the 'D isp o sa l Cost*  
and ‘ the C o st F in a lly  Charged* fo r

D .D .A . F la ts

5404. S H R I  M A H  I L  A L :

S H R I  S. B. P A T I L :

W ill  the M I N I S T E R  O F  W O R K S  
A N D  H O U S I N G  A N D  S U P P L Y  A N D  
R E H A B I L I T A T I O N  be pleased to state;

(a) the ju stifica tio n  o f  the d ifferen ce  
betw een  th e ‘ D isposal Cost* an d  ‘ the C ost 
F in a lly  C h a r g e d ’ an d  also its va ria tio n  
in d ifferen t co lo n ies;

(b) w h eth er there is a n y  prop osal to 
retu rn  this d ifferen ce  m o n ey  to the a llottees 
o f  D D A  flats an d  i f  so, b y  w h a t datt-; and

(c) i f  n ot, the reasons th ereof?

T H E  M I N I S T E R  O F  W O R K S  A N D  
H O U S I N G  A N D  S U P P L Y  A N D  R E H A ­
B I L I T A T I O N  ( S H R I  S I K A N D A R  
B A K H J )  :

(a) to (c). T h e  d isposal cost and the 
cost fin a lly  ch a rg e d  from  the allottees are 
the sam e. H o w e v e r, a su rch arge  w as 
ad d e d  to the disposal cost in resp ect o f  4 
M I G  H o u sin g  Schem es d u rin g  1976. 
T h is  w as done to subsidise the d isposal 
cost o f  J a n ta / L I G  catego ries o f  flats.

T h e  disposal cost o f  flats depen ds up o n  
the cost o f  la n d , cost o f  d ev elo p m en t and 
cost o f  con stru ction  w h ich  va ry  in d iffe re n t 
colonies.




